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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 741 OF 2024

IN THE MATTER OF:-

RAVINDRA KUMAR «+PETITIONER

VERSUS

UNION OF INDIA & ORS. ....RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT NO. 5 AND 6 IN
COMPLIANCE WITH ORDER DATED 01.07.2024 PASSED IN THE
CAPTIONED ORIGINAL APPLICATION.

MOST RESPECFULLY SHOWETH:-

1. The present status report is being filed on behalf of Respondent No..6
through the Wetland Authority of Delhi in compliance of the order dated
29.05.2024 passed by this Hon’ble Tribunal.

1. That the present application relates to the grievance of continuous
outflow of waste water and sewage through the storm water drain located
along Road No. 110 in Sector-23, Dwarka, New Delhi. The plea of the
applicant is that this storm water drain is the source of rain water for the
water body ‘Naya Johad’ and the allegation is that the mixing with sewage

in the storm water result in contamination of the ‘Naya Johad'.

2. That water bodies are spread over the entire area of Delhi. These
water bodies are under the management and control of different
authorities which have ownership of the land on which such water

bodies exist.
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That by Rule (5) and Rule (7) of the Wetlands (Conservation &
Management) Rules 2017 notified by MoEF&CC, Govt. of India vide
GSR 1203(E) dated 26™ September, 2017, the Lt. Governor of Delhi
has constituted Wetlands Authority for the purpose of the conservation
and management of wetland for the Union Territory of Delhi. Copy of
the notification dated 23.04.2019 is annexed herewith and marked as

ANNEXURE-A.

That the Hon’ble Delhi High Court in Vinod Kumar Jain v. Govt. of NCT
of Delhi, WP (C) 3502 of 2000, appointed Mr. V.K. Tandon, Advocate
as the Court Commissioner for identification, inspection and revival of
water bodies under the control and administration of various civic
agencies falling under the Government of NCT of Delhi. Sh. V.K
Tandon, has conducted inspections from time to time with different

civic agencies.

That presently water bodies in Delhi are being maintained by different
authorities under whose jurisdiction they fall and their maintenance is
being done as per inspection reports of Court Commissioner and

directions given.

That it is immensely necessary to expedite protection and
restoration of Water Bodies in Delhi in a time bound manner and to
support efficient conservation and management of wetlands in
consonance with (Wetland [Conservation & Management] Rules,
2017), and hence the directions has been issued to all District

Magistrates and land owning agencies for strict compliance.
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That a meeting with the nominated members of the Expert Committee
was held on 28.03.2022 for briefing the members about the current
status of the deletion list and devising a Standard Operating Procedure
(SOP) for the task. Copy of the minutes of meeting dated 28.03.2022 is

annexed herewith and marked as ANNEXURE-B.

That the Wetland Authority of Delhi had directed the land-owning
departments vide letter No. F5(10)/WA/DIRECTIONS/2021-22/2004-
13 dated 21.06.2022 to take several measures towards protection of
water bodies under one’s jurisdiction as well as r'estoration and
rejuvenation of water bodies in respective jurisdiction. Copy of the
directions dated 21.06.2022 is annexed herewith and marked as

ANNEXURE-C.

That the Wetland Authority of Delhi had directed the District
Magistrates vide letter No. F5(10)/WA/DIRECTIONS/2021-22/2014-
15 dated 21.06.2022 to take several measures towards protection of
water bodies. under one’s jurisdiction as well as restoration and
rejuvenation of water bodies in respective jurisdiction. Copy of the
directions dated 21.06.2022 is annexed herewith and marked és

ANNEXURE-D.

That a meeting of Wetland Authority of Delhi has been conducted
under the Chairmanship of Chief Secretary, GNCTD on 09.08.2024
and the District Magistrates were directed that completion of the
restoration of water bodies has to be ensured through the District
Committees formed by the Hon’ble Delhi High Court order dated

08.04.2024 (W.P(C) No. 7594/2018) and it shall be ensured without fail
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that the work is completed after removal of encroachment before

31.12.2024.

That being a land owning agency a letter has been written to DDA for
providing point wise status report. Copy of letter dated 17.09.2024 is

annexed herewith and marked as ANNEXURE-E.

That a letter has been written to IFCD Department and Delhi Jal Board
for providing point wise status report. Copy of letters dated 17.09.2024

is annexed herewith and marked as ANNEXURE-F.

It is humbly submitted that the Respondents have the highest respect
and regard for the orders and majesty of this Hon’ble Court. The
present status report along with its annexures is being placed before

this Hon'ble Court for its consideration.

~

g g T gy,
fz2” Member Secretarty

7 (Wetland Authority)
Department of Environmeant
Govt. of NCT of Delhi
“C" Wing, 6th Le

|.P. Estale, inew |

Wetland Authority*of Delhi )
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ANNEXURE-A

=t 6. €10 —33002/99 ARA ThR REGISTERED No. D.L.-33002/99

GOVERNMENT OF INDIA

Delhi @azette

EXTRAORDINARY

TR | UehrioTa
PUBLISHED BY AUTHORITY

. 77 faoelt, SE@faar, 31er 25, 2019/49T4@ 5, 1941 [wawefe € 25

No. 77] DELHI, THURSDAY, APRIL 25, 2019/VAISAKHA 5, 1941 [N.C.T.D. No. 25

H—I1Vv
PART—IV

T TS T a4, fooet War
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

gIfavor faumT

JrfereET
faoel), 23 3de, 2019

. %1.1(07) / YA ShLgw. /W .HE /201718 /9397.9429.—TATGRYT 9, I=oild Td STofary URadH
HATA, ARA WRBR, SILTHSMR. 1203(3) faifdhd 26 RAdaR, 2017 RT ORI A (WReT0T UG ydege) M
2017$ﬁaq(5)aﬁaq(7)m9ﬁwﬁﬂtﬁmmmng fieell & SWIRUTA B IR Ue faeell #
AT (ARET0T UG yaed) & Ieavd I FrEfaRad Al @l Ffgd o 8y, JAeq[H UIEIHRUl BT T8 R o

i, | o= ufr@ el

ii. | SuTeme, faeet famra umfdravor AR UaH

iii. | Gfe@, yRI—gieRer 9T JaTERTE

iv. | vem A, gRI—did FEior e SEREE]

v, | @, mR—eed faer famT SEIEEE]

vi. | SMgaa—ae—3red, yRI—fder 9T SESIECE
vii. | T RGN e, el ITd dre AR Ua
viii. | afua, garl—adw arer faamT AR UaH

2258 DG /2019 (1)
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2 DELHI GAZETTE : EXTRAORDINARY PART IV]
ix, | fed, wHRI—Rreg vd 915 fFeer faHn AR U
x. | Afd, vRI—wies fawmT A U
Xi. | S, SRR fawTT Ao/ T
Xii. | 99T 9% a9 WReTh, a9 Qd ggeia foum, faoett TR’ oA
xiii. | 98¢ e, q—enive qeg | (Sh.ud.S1.ud) Ao goe
Xiv. | G afea, feeell geuor o |ff o oo
Xy, | 9e® |f¥d, Ssig fafdedr are e 05T
xvi. | 3mgad, faeell R 7 (S, <fearr Td ) TG T
Xvii. | TG, Reel 18, Da —oid drs T T
xviii., | Sted, feeedl oo 418 e
Xix, | SR verd J& 99 6Refd, 8 SR UAaRo] 94, gl Ud SofdR] URade | §esd uad

AT, WIRT WRBR, &, I TS

xx. | v, feceh fafearar e T
Xxi. | Srehers, gRIdcdfde, JIRdY YRIcqd HaaTor e g
xxii. | Freer, wgfaror feumy T
XXiil, | 97 GR&®/ & BRIBNI AfDN, SLYLH.TH. o Ued

fr=ifeiRaa wewil & faRive & w9 § =ifad fear S 28—
L 30 3MS. U9 ©iF, Uge & 99 ARerdh, Jar-igd
I = 9] ¥R,

. e, Sy, /e, 18,
Iv. fe=me, 3fS. U 3R, g, /Ui, a7g. T 3R, 3.

ST MO &3 feeed)
B SURSIUTA & A9 g Y 4,

YU T, |id (TR T I)

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE
NOTIFICATION
Delhi, 23rd, April, 2019

No. F.1(07)/DPGS/C.Case/2017-18/9397-9429.— In exercise of the powers conferred by Rule (5) and
Rule(7) of the Wetlands (Conservation & Management) Rules 2017 notified by MoEF&CC, Govt. of India vide GSR
1203(E) dated 26M September, 2017, the Lt. Governor of Delhi is pleased to constitute Wetlands Authority for the
purpose of the conservation and management of wetland for the Union Territory of Delhi consisting of the following
members:-

i. Chief Secretary, Delhi Chairperson

1. Vice Chairman, DDA Member, Ex-officio
1ii. The Secretary-in-Charge of the Department of Environment Vice-Chairman
iv. Pr. Secretary-in-Charge PWD Member, Ex-officio
V. The Secretary-in-Charge of the Department of Urban Development Member, Ex-officio
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Vi. The Commissioner-cum-Secretary-in-Charge of the Department of Development Member, Ex-officio
Vii. CEO, Delhi Jal Board Member, Ex-officio
viii. | The Secretary-in-Charge of the Department of Fisheries Member, Ex-officio
iX. The Secretary-in-Charge of the Department of Irrigation & Flood Control Member, Ex-officio
X. The Secretary-in-Charge of the Department of Tourism Member, Ex-officio
xi. The Secretary-in-Charge of the Departments of Revenue Member, Ex-officio
Xii. Principal Chief Conservator of Forest, Delhi Member, Ex-officio
xiii. | Managing Director, Geo Spatial Data Limited (GSDL) Member, Ex-officio
xiv. | Member Secretary, Delhi Pollution Control Committee Member, Ex-officio
XV. Member Secretary, Biodiversity Board of UT Member, Ex-officio
xvi. | Commissioner of MCD(North, South and East) Member, Ex-officio
xvii. | Head of Delhi unit of CGWB Member, Ex-officio
xviii. | Secretary, Delhi Cantonment Board Member, Ex-officio
xiX. | Addl. PCCEF of the regional office of Ministry of Environment, Forest & Climate Member, Ex-officio
Change, Lucknow
XX. Director, Delhi Zoo Member, Ex-officio
xxi. | Superintendent, Archaeologist, Archaeological Survey of India Member, Ex-officio
xxii. | Director, Environment Member, Ex-officio
xxiil. | Conservator of Forest/ CEO(DPGS) Member Secretary
The following members are nominated as experts :-
1) Sh. I.H. Khan, PCCF (Retd.)
(i) Sh. Manu Bhatnagar, INTACH
(iii) Director, DTU/Representative of DTU
@iv) Director, [ARI/Representative of IARI

By Order and in the Name of
Lt. Governor of the National Capital Territory of Delhi,

MADHUP VYAS, Secy. (Env. & Forest)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. - .
ALOK Digitally signed
by ALOK KUMAR

Date: 2019.04.26
KU MA R 19a:0e1 :56 +05'30'



OFFICE OF THEI\BIQLAND AUTHORITY 8
Department of Environment, Govt. of NCT of DelhANNEXU RE-B

“C” Wing, 6™ Level, Delhi Secretariat, | P Estate, New Delhi 110002
Tel- 011-23392736, E-mail: ceodpgsenv.delhi@nic.in

F. No. F3(02)/WA/DELETION/2021-22 / Léo. Dated: 2 $]u|2022

Sub: Minutes of meeting held with the nominated members of the Expert
Committee

An online meeting with the nominated members of the Expert Committee was held on
28.03.2022 (Monday) at 12:30 PM for briefing the members about the current status of the
deletion list and devising a Standard Operating Procedure (SOP) for the task. The meeting
was attended by the Chairman Prof. C. R. Babu and 7 other committee members.

e Prof. C. R. Babu (Chiarman)

e Sh. Vivek Kumar Tandon (Member)

e Sh. Arvind Sah (Member)

e Dr. P.S. N. Rao (Member)

e Prof. Faiyaz Ahmed Khudsar (Member)

e Prof. Radhey Shyam Sharma (Member)

e Sh. Abhishek Kumar (Member)

e Dr. K.S. Jayachandran (Member Convenor)

The committee collectively agreed that the wetlands/area would be thoroughly checked before
any action towards deletion and actions need to be considered for restoration and rejuvenation
of the wetlands. The Chairman of the committee Prof. C. R. Babu proposed preparation of
“Red Documents” for each of the wetland in the Deletion list mirroring the brief documents.
Considering the comments from all the members, it was concluded to devise a Standard
Operating Procedure (SOP) based on the following discussed points.

I.  Sound scientific analysis and ground truthing to be carried out for all wetlands in the
deletion list.

ll.  Tracing historical importance of the wetlands and establishing hydraulic connections
with the main river system or groundwater aquifers can be cited as strong reasons for
retaining them as wetlands.

lIl.  Possibility of restoration of the wetlands would be carefully examined and necessary
actions will be taken.

IV.  Wetland Authority will constitute field squads for ground truthing and preparation of red
documents comprising an expert and representatives from Revenue department,
respective land owning agencies and GSDL. Sh. Abhishek Kumar (Member)
volunteered to lead the field squads.

V. Members of the committee assured that University students who are well versed with
the concept of wetland ecology would also be deputed as part of the field squads for
ground truthing.

VI. A field visit schedule will be prepared by Wetland Authority of Delhi after mapping and
spatially grouping the wetlands.

Meeting ended with thanks to the Chair. \\/u\

(K.S.Jayachandran)
Member Secretary
(Wetland Authority)
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OFFICE OF THE WETLAND AUTHORITY -
DEPARTMENT OF ENVIRONMENT, GOVT. OF N.C.T. OF DEANNEXU RE-C

“C” Wing, gt Level, Delhi Secretariat, |.P. Estate, New Delhi — 110002

Tele-Fax : 011-23392736, Email : ceodpgsenv.delhi@nic.in
Website: http://dpgs.delhigovt.nic.in

No.F.5(1O)NVA/DIRECTIONS/2021-22\1@@&(,,\gg‘ Dated: 2406 [>-021

Subject:

Directions on protection and restoration of water bodies in Delhi.

To expedite protection and restoration of Water Bodies in Delhi in a time bound manner
and to support efficient conservation and management of wetlands in consonance with
(Wetland [Conservation & Management] Rules, 2017), following directions are issued
for strict compliance:

1. Protection of water bodies under one’s jurisdiction through the following actions: -

(1)

Ensure that the following activities shall be prohibited within the wetlands,
namely,

(1)
(if)
(iii)

conversion for non-wetland uses including encroachment of any kind;
setting up of any industry and expansion of existing industries;
manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition
Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for Manufacture, Use, Import, Export and
Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2008; electronic
waste covered under the E-Waste (Management) Rules, 2016;

solid waste dumping;

discharge of untreated wastes and effluents from industries, cities,
towns, villages and other human settlements;

any construction of a permanent nature except for boat jetties within
fifty metres from the mean high flood level observed in the past ten
years calculated from the date of commencement of Wetland Rules,
2017; and,

(vii) poaching.

(2) Ensure that the above prohibited activities in water bodies are taken

cognizance of, swiftly acted upon and removed,if needed through existing
mechanisms of STF for encroachment removal constituted by the office of the
Divisional Commissioner, Govt. of NCT of Delhi vide order no.
F.36(35)Div.Comm/Pt.File/201/1038-1045 dated 26.03.2014, or the grievance
committee constituted in Districts vide F.5(01)/WA/2019/519-531 dated

01.07.2021.

-



(3) Identify all water bodies, englJrggting and preparation of brief documents of
all water bodies in the concerned jurisdiction as per the definition of Wetlands
in Wetland Rules, 2017 with the master list of the Wetland Authority of Delhi,
so that none of the water bodies in Delhi is left unlisted, unmapped and
documented under the statutory framework.

(4) Undertake measures for enhancing awareness within stakeholders and local
communities on values and functions of wetlands.

(5) Consider the objections, if any, referred to by Wetland Authority of Delhi from
the concerned and affected persons, during the process of notification of
wetlands in the district by the Government of NCT of Delhi.

Restoration and rejuvenation of water bodies in respective jurisdiction through
the following actions:

(1) Take measures to restore and rejuvenate all wetlands in the jurisdiction either
departmentally or through work departments such as DJB, I&FC Department,
PWD etc. and supervise their implementation in a time bound manner, in line
with the management plan prepared on the basis of guidelines set by Wetland
Authority of Delhi. The broad guidelines are as follows:

a)

Water body should be cleaned through bio-remediation measures, de-
silting, aeration, removal of floating and other invasive aquatic plant-
species or any other technology suiting local conditions.

Shore-line of the water bodies should be properly fenced to protect them
from encroachment. Inlet and outlet of the water body should be
strengthened.

Infow of domestic/ industrial sewage into the water body should be
arrested and only treated effluent adhering to standards prescribed by
CPCB may be allowed into the water body.

Catchment area treatment via afforestation, storm water drainage
management, silt traps, etc. may be undertaken.

Water front development around the water body may be taken up, keeping
in view the eco-system based approach for the aquatic body, conforming to
prevalent environmental legislation and maintaining social and cultural
sanctity of the place, in consonance with Wetland Rules 2017.

Creation of public spaces may be taken up to ensure public eye and
vigilance to protect from encroachment or throwing garbage.

Participation of private sector, community based organizations,
philanthropic foundations may be encouraged in rejuvenation and
maintenance of water bodies.

Plantation plays a significant role in absorption of storm and rainwater for
maintenance of ground water table, prevention of soil erosion and run-off
and encourage growth of natural habitat for flora and fauna.

D

10



i) Undertake plantation ne rgl/ger bodies, public spaces, parks and on
roadside to improve gree and water cycle.

j) Monitor quality of water in the selected body on regular basis at least eight
times a year, communicate the quality data to Wetland Authority of Delhi
and undertake appropriate action to improve wherever necessary.

(2) The land owning agency or department shall prepare a management plan
containing restoration actions in line with the catchment area and watershed
principles and on the basis of the guidelines set by Wetland Authority of Delhi
in consonance with Wetland Rules 2017.

(3) After getting the management plan, duly approved by the Wetland Authority of
Delhi, the land owning agency shall ensure that the work plan and estimates
be prepared departmentally/internally or through work departments such as
PWD, DJB, IFCD etc.

(4) The budget for the implementation of the restoration project shall be provided
by the GNCTD through the Wetland Authority of Delhi, or planned through the
departmental budget of the land owning department / agency. AMRUT
guidelines also allow funding for rejuvenation of water bodies.

(5) Identify mechanisms for convergence of implementation of the management
plan with the existing development plans and programmes.

The water body owning agency shall submit timelines on the following actions for
water bodies in the district:

(i) Identification of unlisted water bodies and communication to Wetland
Authority of Delhi.

(i) Preparation of brief documents and management plan containing
restoration actions by land owning agencies of all water bodies in one’s
jurisdiction.

(i)  Preparation of estimates for restoration projects either departmentally or
by work departments (PWD, DJB, IFCD etc.) after approval of
management plan containing restoration actions by Wetland Authority of
Delhi.

(iv)  Restoration of water bodies either departmentally or through work

departments.

Regular monthly report shall be submitted by the water body owning agencies to
the Wetland Authority of Delhi by 7™ of every succeeding month clearly showing
progress against declared timelines.

This issues with the approval of Chief Secretary, GNCTD/Chairperson, Wetland

Authority of Delhi. \Lﬂ\

(K.S. Jaya€handran)
Member Secretary
Wetland Authority of Delhi

11
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All Additional Chief Secretaries /Pr. Secretaries /Secretaries /Commissioner
(MCD)/ CEO (DJB) / All District Magistrates /Engineer in Chief (PWD) /All Head
of Departments, GNCTD with water bodies under their jurisdiction.

Vice Chairman, Delhi Development Authority

C.E.O, Delhi Wakf Board, Govt. of NCT of Delhi

CEO, Delhi Urban Shelter Improvement Board, Govt. of NCT of Delhi

Managing Director, Delhi State Industrial & Infrastructure Development
Corporation Ltd.

Vice Chancellor, Jawahar Lal Nehru University, New Delhi

Director & Officiating Chairman, IIT, Hauz Khas, New Delhi

Director General, CPWD, A-Wing, Room No.- 111, Nirman Bhawan, New Delhi
Chairman and Managing Director, NTPC Limited, NTPC Bhawan, SCOPE
Complex, Institutional Area, Lodhi Road, New Delhi

10.Director, Archaeological Survey of India, GPO Complex, Block-D, 3" Floor,

Puratatva Bhawan, INA, New Delhi

\gy

(K.S. Jayachandran)
Member Secretary
Wetland Authority of Delhi

12
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OFFICE OF THE WETLAND AUTHORITY ANNEXURE-D
DEPARTMENT OF ENVIRONMENT, GOVT. OF N.C.T. OF DELHI

“C” Wing, 6™ Level, Delhi Secretariat, I.P. Estate, New Delhi — 110002

Tele-Fax : 011-23392736, Email : ceodpgsenv.delhi@nic.in
Website: http://dpgs.delhigovt.nic.in

No.F.5(10)\WA/DIRECTIONS/2021-22 \10 \U-13, Dated: 23 |PC 202

Subject:

Directions on protection and restoration of water bodies in Delhi.

To expedite protection and restoration of Water Bodies in Delhi in a time bound manner
and to support scientific conservation and management of wetlands in consonance with
(Wetland [Conservation & Management] Rules, 2017), following instructions/directions
are issued for strict compliance:-

y Protection of water bodies in the district through the following actions:-

(1)

To ensure that the following activities shall be prohibited within the
wetlands, namely,

(i)
(if)
(iif)

(iv)
(v)

(vi)

(vii)

conversion for non-wetland uses including encroachment of any kind;
setting up of any industry and expansion of existing industries;
manufacture or handling or storage or disposal of construction and
demolition waste covered under the Construction and Demolition
Waste Management Rules, 2016; hazardous substances covered
under the Manufacture, Storage and Import of Hazardous Chemical
Rules, 1989 or the Rules for Manufacture, Use, Import, Export and
Storage of Hazardous Micro-organisms Genetically engineered
organisms or cells, 1989 or the Hazardous Wastes (Management,
Handling and Transboundary Movement) Rules, 2008; electronic
waste covered under the E-Waste (Management) Rules, 2016;

solid waste dumping;

discharge of untreated wastes and effluents from industries, cities,
towns, villages and other human settlements;

any construction of a permanent nature except for boat jetties within
fifty metres from the mean high flood level observed in the past ten
years calculated from the date of commencement of Wetland Rules,
2017; and,

poaching.

(2) To ensure that the above prohibited activities in water bodies are taken
cognizance of, swiftly acted upon and removed,if needed through existing
mechanisms of STF for encroachment removal constituted vide order no.
F.36(35)Div.Comm/Pt.File/201/1038-1045 dated 26.03.2014, or the grievance
committee constituted vide F.5(01)/WA/2019/519-531 dated 01 .07.2021.

-1-



(3) To identify all water bodies and e isting of all water bodies in the concerned
district as per the definition of W:ilx in Wetland Rules, 2017 with the master
list of the Wetland Authority of Delhi, so that none of the water bodies in the
district is left unlisted and unmapped under the statutory framework. The
department owning the water body shall also identified and communicated to the
Wetland Authority of Delhi. The enumeration of water bodies and cross checking
with revenue records including Geo tagging, identification and classification of all
encroachments (Temporary or Permanent) and removal of temporary
encroachments shall also be part of District Water Conservation Plan.

(4) To undertake measures for enhancing awareness within stakeholders and local
communities on values and functions of wetlands. For organizing IEC Activities,
the Rain Centre/Jal Shakti Kendra constituted under control of DM’s vide no.
DJB/DOR/201/2021/2816 dated 17.03.2021 as below, shall play a central role: -

ADM (Distt.) - Head of JSK

EE (DJB) - Technical Advisor
BDO/Tehsildar - Member

NYKS - Member

Co-Ordinator An educated person appointed on contract.

(5) To consider the objections, if any, referred to by Wetland Authority of Delhi from
the concerned and affected persons, during the process of notification of
wetlands in the district by the Government of NCT of Delhi.

(6) To verify ownership of all wetlands in the district and identify departments or
agencies or entities responsible for the preservation of  waterbodies and
communicate to Wetland Authority of Delhi. In case of wetlands in the process of
being handed over to DDA, the committee shall liaise with concerned agencies
and ensure handing over of water bodies to DDA.

(7) To identify mechanisms for convergence of implementation of the management
plan with the existing development plans and programmes including flagship
programs like Jal Shakti Abhiyan, Jal Jeevan Mission etc.

In addition, the District Magistrates should complete the following actions within
one month and communicate to Wetland Authority of Delhi through the office of

Divisional Commissioner:
(1) Coordinate and decide the landowning departments of 36 water bodies (List

annexed).
(2) Conduct grievance committee meetings and resolve the grievances with

wetlands.
(3) Complete restoration of identified 118 model ponds in the districts.

This issues with the approval of Chief Secretary, GNCTD/Chairperson, Wetland

Authority of Delhi. \j\‘>
Mran)

(K.S. Jay
Member Secretary
Wetland Authority of Delhi
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All District Magistrates, Govt. of NCT of Delhi.

Copy to:-

2

Divisional Commissioner, GNCTD with a request to monitor and submit the action
taken reports on a monthly basis.

(K.S. Jayachandran)
Member Secretary
Wetland Authority of Delhi

15



ANNEXURE-E

1 88 MOST URGENT
NGT MATTER
TIME BOUND

OFFICE OF THE WETLAND AUTHORITY

DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
“C” Wing, 6" Level, Delhi Secretariat Building, | P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nic.in

No.F.1 (29)/WA/WB/OA-741/2024/2024-25 \o'z O} ~XE . Date: |?\°\\°l°i\‘»

To,
1. Commissioner (Planning), 5th Floor, Vikas Minar I.P. Estate, New Delhi -110002
2, Commissioner (LM), A-Block, First Floor, Vikas Sadan, INA, New Delhi-110023

3= Chief Engineer (HQ & QAC)/Nodal Officer, Water Bodies, DDA, E-3, Ground Floor,
Vikas Sadan, INA, New Delhi-110023

Sub: Original Application No. 741/2024 titled as “Ravindra Kumar Vs. Union of India
& Ors.

Sir,

Reference order dated 01.07.2024 passed by Hon’ble NGT alongwith petition.
The issue relates to the grievance of continuous outflow of waste water and sewage
through the storm water drain located along Road No. 110 in Sector-23, Dwarka, New
Delhi. The plea of the applicant is that this storm water drain is the source of rain water for
the water body ‘Naya Johad’ and the allegation is that the mixing with sewage in the storm
water result in contamination of the ‘Naya Johad'.

In view of above, considering that the water body under reference is under the
jurisdiction of DDA, it is requested to submit the point wise status report so that the
Hon'ble Court can be apprised before the next date of hearing.

This may please be treated as Most Urgent.

M ecretary
Wetland Authority of Delhi

Copy to:-

1. Divisional Commissioner, Revenue Department, GNCTD, 5, Sham Nath Marg,
Delhi- 110054.

Vice Chairman, DDA, 1st floor, ‘B’ Block, Vikas Sadan, INA, New Delhi — 110023
PS to Pr. Secretary (E & F), GNCTD.

o b

Menber Sgéretary
Wetland Authority|of Delhi
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189 ANNEXURE-F

MOST URGENT

NGT MATTER

OFFICE OF THE WETLAND AUTHORITY

DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
“C” Wing, g™ Level, Delhi Secretariat Building, | P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nic.in

No.F.1 (29)/WA/WB/OA-741/2024/2024-25 | D912 ~1S,  Date: H\O\\%ﬂv

To,

Chief Engineer — I&FC

Irrigation and Flood Control Department,
LM Bund Office Complex,

Shastri Nagar,

Delhi - 110031

Sub: Original Application No. 741/2024 titled as “Ravindra Kumar Vs. Union of India
& Ors.

Sir,

Reference order dated 01.07.2024 passed by Hon'ble NGT alongwith petition.
The issue relates to the grievance of continuous outflow of waste water and sewage
through the storm water drain located along Road No. 110 in Sector-23, Dwarka, New
Delhi. The plea of the applicant-is that this storm water drain is the source of rain water for
the water body ‘Naya Johad’ and the allegation is that the mixing with sewage in the storm
water result in contamination of the ‘Naya Johad'.

Considering that the status report has to be filed before the Hon’ble Tribunal and
also IFCD Department is made party in the matter, it is requested to submit the point
wise status report so that the Hon'ble Court can be apprised before the next date of
hearing.

This may please be treated as Most Urgent.

ber Sgcretary
Wetland Authority\ef Delhi

Copy to.-

1. Divisional Commissioner, Revenue Department, GNCTD, 5, Sham Nath Marg,
Delhi- 110054.

2. Vice Chairman, DDA, 1st floor, ‘B’ Block, Vikas Sadan, INA, New Delhi — 110023

3. PSto Pr. Secretary (E & F), GNCTD.

Wetland Authority of Delhi

TIME BOUND
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MOST URGENT

NGT MATTER

OFFICE OF THE WETLAND AUTHORITY TIME BOUND

DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
“C” Wing, g™ Level, Delhi Secretariat Building, | P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nic.in

No.F.1 (29)/WA/WB/OA-741/2024/2024-25 \90\\6» ) o, Date: \'N\“\\Q\o\,\\,

To,

Superintending Engineer (WB)
Nodal Officer, Water Bodies,
Delhi Jal Board, A’ Building,
Varunalaya, Karol Bagh,

New Delhi — 110005

Sub: Original Application No. 741/2024 titled as “Ravindra Kumar Vs. Union of India
& Ors.

Sir,

Reference order dated 01.07.2024 passed by Hon’ble NGT alongwith petition.
The issue relates to the grievance of continuous outflow of waste water and sewage
through the storm water drain located along Road No. 110 in Sector-23, Dwarka, New
Delhi. The plea of the applicant is that this storm water drain is the source of rain water for
the water body ‘Naya Johad’ and the allegation is that the mixing with sewage in the storm
water result in contamination of the ‘Naya Johad’.

Considering that the status report has to be filed before the Hon’ble Tribunal and
also Delhi Jal Board is made party in the matter, it is requested to submit the point wise
status report so that the Hon’ble Court can be apprised before the next date of hearing.

This may please be treated as Most Urgent.

Member Segfetary
Wetland Authority gf Delhi

Copy to:-

1. Divisional Commissioner, Revenue Department, GNCTD, 5, Sham Nath Marg,
Delhi- 110054.

2. Vice Chairman, DDA, 1st floor, ‘B’ Block, Vikas Sadan, INA, New Delhi — 110023

3. Chief Executive Officer, Delhi Jal Board, Govt.of NCT of Delhi, Varunalaya,
Jhandewalan, New Delhi- 110005

4. PSto Pr. Secretary (E & F), GNCTD.

/

Member Secretary
Wetland Authority of Delhi
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